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Tribal sub-plan coo:ept 

* 151. S HRI GIRfDHAR GOMANGO : 
Wil l the Minister of HOME AFFAIRS be 
pleased to lay a statement outlining : 

(G) whet her exact interpreta tion and in-
t::ntion of Tribal Sub-Plan concept in-
cludes Plan within State P lan and Plan 
within Central Minist ries Plan also; 

(b) if so . the policy a nd procedure 
followed by the States and Union Terri-
tories for prep:wation of Sub-Plan in the 
State Plan a:1d allocation of funds from 
d;fferent deve lo pmental Departments of 
the States during Annual Plaos of Five 
Year Plans; 

(.:) the policy nnd procedure followed 
by Cent rai :-.linistries and Departments for 
.. f'ribal Sub·Plan areas to eannark funds 
from their Departments and Jvlin istries in 
Ar;r:u:-~ 1 Pl::tns of Five Year Plans to n-
Je:-l';e Lmds to the States and Union Tc~·i
f.o; 'cs to spond onl y in Tribal Sub-Plan 
areas; mid 

(d) whether the policy and proced ure 
of St:.~tes and Central Ministries are yet 
to be form ulated on the lines of the Sub-
Plan concept, if so, reasons for the de-
lay? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HO~E AFFAIRS (SHRI 
NIHAR RANJAN LASKAR): (a) to (d). 
A statemen t is laid on the Table of the 
Hous~. 

Statement 

(a) Yes, Si r. 

(b) The development departments of 
State Govern ments and U r.ion Territories 
have been asked to e:~rmark resources for 
tribal sub-Plan (TSP) frem their various 
schemes and programmes in their bud!;ets 
and formulate suitable programmes for 
the scheduled tr ibes and tribal areas. The 
tribal development department (or the 
social welfare department in some other 
States, as the case may be) acts as the 
nodal department and integrates the differ-
ent departments' plans into the trib!ll sub-
Plan. In so f<i r as the question of alloca·· 
tlon of funds is concerned, these are ear-
marked by t h~ concern~d departments 
keeping in view (a) the total population 
o f the TSP area, (b) the geographical area 
of TSP, (c) comparative level of develop· 
ment and (d) the state of social services. 

(c) Central Ministries /Departments are 
required to quantify fund> for TSP areas 
from their annual and Five Year Plans, 
formulate appropr iate programmes. suit-
ably adapt ongoing programme and show 
the q~la•lti ." :J , .. ,wisions for the above 
pu rposes U~tc! :r .. ,,_ :·;tl ~ l":Jg~l sub-heads. 
By and large. th~ Centr~,! Ministries re-
lease fuT:cls to States in lump and the 
St2tr~ Governm ~nls apportion such funds 
between TSP and oth~r are::s . A majority 
o[ the States;Un!on Tc1Titories have open-
ed budget sub- he:~ds or adopted similar 
budgetary mechani-;m> to ensure expendi-
ture of the qu:mtified provision in the 
tribal sub-p lan are~. 

(d) The Statesi Union Territories have 
adopted the policy and procedure in for-
mulation of Tribal sub-P!am. A number 
of Central :rviinistries iDepartments have 
also adopted such policy and procedure; 
others are like ly to fol!ow suit soon. 

SHRI GIRIDHAR GOl\1ANGO: The 
reply give'1 by the he n. Minister is not an 
adequ;:.te answer to my main question. 
When this Tribal Sub-Plan concept was 
stm:ted, the States were to prepare 180 
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projects but they have submitted ooly 125 
projects so far and as for the other sche-
mes, it was proposed that 52 micro pro-
ject for primitive Tribes would be prepared 
but so far only 25 schemes have been sub-
mitted. The Central Ministries and Depart-
ments have to earmark the funds accord-
ing to the guidelines of the Government 
of India. So far only six or seven Minis-
tries have participated in this scheme. 
Keeping all this in mind, I would like to 
know whether the Ministry asked the 
States or gave a direction as per the cons-
titutional provisions contained in Article 
339(2) and 275( 1) to earmark the funds 
from the Slate sector as well as the Cen-
tral Ministry, which they have to do.

SHRl NIHAR RANJAN LASKAR: As 
it is well known to all ol us, the Scheduled 
Tribe population in our country is one of 
the weakest section of our society. Tliere- 
fore, the Central Government is paying 
special attention for the upUftment of 
these people economically and socially. 
That is why if you look into some of the 
facts which are with us, you will agree 
with us. During the Fifth Plan period, 
about 65 per cent of the total Scheduled 
Tribe population of the country was cover-
ed by the Tribe sub-Plan in 16 Stales and 
two Union Territories, Subsequently 
Sikkim was also included. In all, thus, 17 
States and two Union Territories have 
been covered. During the Sixth Plan period 
I he coverage has been increased to 75 per 
cent of the Scheduled Tribe population of 
the country. The quantum of money that 
we had allotteil during the Fifth Plan was 
about Rs. l,t>On crores. During the Sixth 
Plan it will be more than Rs. 4,000 crores, 
or about 5,000 crores of rupees. All steps 
are being taken to sec that the Scheduled 
Tribe population is helped. All the States 
are taking steps for this, and substantial 
amounts are being spent on this. Another 
point of importance is that the quantum 
of funds from the States is adequate and 
the flow of funds from the State Plans to 
the Tribal Sub-Plans during the Sixth Plan 
period is estimated at about Rs. 3,504 
crores, and it is augmented by the Central 
Government.

SHRl GIRIDHAA GOMANGO: I  
wanted to know whether the Ministry has 
liven any directwna in this regard to the

States, The second point in the Tribal Sub-
Plan concept, in order to hasten the socio-
economic upliftment of the Scheduled 
Tribe people was to earmark* the funds tO’ 
the States and to upgrade the administra-
tion. What are the meastires which the 
Ministry has so far taken to give any 
directions to the States and Union Terri-
tories, to upgrade the administration ac-
cording to the Tribal Sub-Plan concept, to  
implement all the programmes and sche-
mes which were started in the Fifth Plan 
and during the Annual Plan of the Sixth; 
Plan. This is my specific question.

SHRl N IHAR RANJAN LASKAR: 
What my hon. friend says regarding the 
main weaknesses in the implementation of 
the programme for the tribal development, 
is correct. We are taking steps to upgrade 
the administrative set up and other things. 
Inadequate administrative structure in the 
tribal sub-plan Is one of the causes for 
the delay in the implementation of the 
programme. We are trying to see that good 
people, who are> committed to this sort of 
programme, are posted to these areas. We 
have also allotted money to the State 
Governments to build more houses and 
provide more facilities for these people. 
Regarding monitoring of the programme, 
we are looking into that.

PROF. N. G. RANG A; What steps are 
being taken by the Government to see that 
there is an effective monitoring? My hon. 
friend has said that they are considering! 
it. Has it been ever monitored that the 
money sanctioned by the Central Govern-
ment and also by .the Planning Commission 
is being properly used? What recommenda-
tions have been made by those people, 
who have been sent by the Central Gov-
ernment to the various States in order to- 
sec that the money is properly utilised?

SHRl NIHAR RANJAN LASKAR; We 
are making a constant endeavour in this 
regard. Discussions are being held at vari-
ous levels. Even Ministry oflRcials and my-
self have visited various States and taken 
their views. Where there are difficulties, we 
are trying to overcome those in order to  
see that the implemeatation of these pro-
grammes takes place at all levels.
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THE M INISTER O F HOME AFFAJRS 
(SHRI P. C. S E T H I) : In this coaoection, 
the Prime Minister had written to the 
State Government in 1?80, Then the 
Planning Commission had also written. 
The Home Ministry has also written seve-
ral times to the Slate Governments. The 
Prime Minister has also written letters to 
all the Departments of the Central Gov-
ernments to allocate funds for special 
plans, which are meant for these regions.

^  t ’smra' <TTMR: arwr^T iT ff-

^  srh: 3 t r t ^  ^  3 5  ^  str-
^  arf?: srrf^wThnrl ^  f i4-if n i
^  ^  ^  ^ 1  ^  ^

^  I ^  ^
^  3PTT Tf^FHT TT

^  3rf7 a r r f^ n f^ m l cf  f ^ t rp r

^  ^  I m r  ^
P^-olK ^  ?rf ^
^  ^  3rfr 3 m  ^  ^  ?

SHRI NIHAR RANJAN LASKAR: So 
far as separate Department is concerned, 
that is under «clive consideration of the 
Government.
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SHRJ RAM VILAS PASWAN: M y
question was regarding a separate Depart-
ment in the Home Ministry.

SHRI P. C  SETHI: My colleague has 
already replied that it is under active 
consideration of Government.

SHRI A. C. DAS: Under tribal sub-
plan programmes, the Ministry of Homo 
Affairs is spending adequate funds in the 
country for development of Scheduled 
Tribes by providing special Central assis-
tance to 19 States and Union Territories, 
In this connection, it is pointed out that 
funds are also separately provided by the 
Ministry for the development of primitive 
tribal groups as well as tribals remaining 
in the concentrated pockets called as 
MADA area (Modified Area Development 
Approach In Sixth P lan): In this connec-
tion, I would like to know what schemcs 
are being undertaken and what quantum 
of funds ore being provided by the Minis-
try for the tribalj, who arc outside the sub-
plan area and MADA area? What special 
measures are being taken for them in other 
areas.

SHRI NIHAR RANJAN LASKAR: I  
have already answered the question. The 
total investment in the Fifth Plan period 
was Rs. 1,000 crores only. The investment 
was expected to increase during the Sixth 
Plan period from Rs. 4,000 to 5,tK)0 crore*. 
The flow from the State Plan funds is 
Rs. 3,.*!00 crores, Special Central Assistance 
from the Home Ministry Rs. 470 crores, 
contribution by the Central Ministries Rs. 
500 crores <ind institutional finance about 
Rs. 550 crores. So. we arc expecting all 
these funds to flow for this purpose.

Incentives for settloK up Indm^rles Id  
Backward Areai

*155. DR. KRUPASINDKU BHOI: 
Will the Minister of INDUSTTIY be 
pleased (o lay a st^ement Uwwing:

(a ) whether a package o f tpecffic in-
centives for investment in the backward 
areas was being evolved with a view to  
CDSuring balanced dispersal o f iodostries;




